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I, the Chairman of the Committee on Private Members' Bills and 
RellOlutions, having been authorised. by the Committee to preSent -the 
Report on their behalf, present this Forty-first Report. 

2. The Committee met on 24 August, 1987 for classification and 
allocatiO'l of time for discussion of Bills (tride Appendix) under claueS 
(b) and (c) of rule 294(1) of the Rules of Procedure. 

Classification and allocCltion oj time to BUI. 

3. The Committee considered classification and allocation of time to 
seven Bills specified in Appendix. 

4. After considering all aspects of the Bills, the Committee recOm-
mend that the following Bills be placed in category 'A':-

tt) The Constitution (Amendment) Bill, 1987 (Amendment of 
article 74, etc.) by Prof. Madhu Dandavate. 

(2) -The Constitution (Amendment) Bill, 11187 (Ameftdment of 
article 78) by Shri Shantaram Naik. 

The Conunittee further recommend that the remaining five Bills 
be placed in category 'B'. The Committee recommend allocation of 
time for each of -the Bills as shown in column 5 of the Appeudix. ,. 

Recommendations 

15. The Committee recommend that -the classification and allocation 
of time to Bills by the Committee, as shown in the Appendix, be 
agreed to by the House. 
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--------------------
SI. Name of the Bill and tbe BilI··N;9· 
No. member· io-charse 

1 2 3 

;l,:,~·ne,cDns&itiitioo(Amendment) Bill, ·198767 of 1987 
(.4.merulmtnt 0/ ~tlck 74, etc.) by Prof. 
Madhu Dandavate. 

Z,~Tbe ·DoetorI' and Engineers (BanolDl of 71 of 1987 
Misration to ForeiJo Countries) Bill, 
1987 by Shrimati Basavara.jeswari. 

3 The Declaration and Public Scrutiny of _ 72 or 1987 
Assets of CitiZens Bill, 1987 by Sbri Tham· 

,~, .~o~._ 

4 The Conatitution (Amoodment) Bill, 1987 6S of 1987 
(.4.me~nt 0/ article 78) by Shri Shan· 

01aram Nalt. 

5 The Pmention of Communal Riots Bill, 68 of 1987 
\ ; 1"7 by Shri H.N. Na!Ue' Gowda. 

'. ~The'TIkiIII.Over. of' ReliJioliaPlacea -and 69 of 1987 
BanninI of School./Uni~ties Set Up 
on Communal Linea Bill, 1987 by Shri 
B.N., N-* GQwda. , 

7 The Public :pinaDcial 'Inatitutiona (Oblip· 70 of 1987 
tion II to fidelity and Secrecy) Amend· 
ment Bill, 1987 by Shri V. SobhaIIadrM-
.wara bo. , .. ,. 
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Calerory Time 
recommended recommended 

4 5 

A 2bours 

B 2 bours 

B 2 hours 

A 2 hours 

B 2 hours 

B 2 boura 

B 2 hours 
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